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PRIiMCIPML BEWCH, NEy DELHI

D.A.No.991/87

Meu Delhi, This the'04th Day of August 1994

Hon'ble 3hri P. T. Thiruvsnqadam , Rgmber(A)

Shri 3 f\l Sharma
Retia ©azar
TDun & Post Office Raya
District .n.athura - 281 204.
U-P .

..Applicant

By Shri PI K Gupta, Proxy counsel for- •
3hri Arv/ind Gupta

l/ersus

1, Union of India Through
Secretary
rvaiiuw.y Board
Railway Bhavan
Neu Oelhi 110 CiQI.

2, The Gensral'rionager through
Fioanciai .-^duiser' and

Chief nccounfea
Central naiitxitiy Htjadquarfcers Office

\ Boribunoer,
Bonbay W.T,

3, Oivisionsi R&ii Mianager
Central Railway
3han3i(Li P)

«• .tlespcndsnts

' • Shri H K Gaaguani, Adwocdte

OJL..Q ..£ a (Oral)
y

JigQ--bi.g-3.hr 1 P.T,ThiruuenQadam. Wem beg (A)

1. The respondents have filed an affidavit on
,.y lU-t"

10.2,94 brining out an amount of Ks, iS'wBI-O/-

has by©n paid as balance commuted value due -to

re^fixation of pension aftar deducting the over

payments on pension at the rate of Rs.137/-

per 'month from 1.10.86 to the pensioner,

/ It has also been mentioned in the affidavit that

this amount having been made to the applicant

no other payment is left to be paid to the

applicant,

2. The Proxy Counsel for the learned counsel

for the applicant accepts that balance of amount

Rs.19,81Q has since been paid anB he is nou ..2/-
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lirr^iting the pr^ysr cnly to the interest on t ha

deluysd p^yfr;ant, as par instructions. No othsr

ralitif is prGSSsd.

3a - fhe exact date uhen the balance in commutsd

amount should haue bean paid could not be brought
/

out by sithsr side« This date would depend upon

necessary forrrial it ies with regard to pay re-fixation,

filling up of any forms if required and any other

requirements as per lauo- The respondents ara directed

to fix t ha earlisst data on uhidi the balancs of the

comrruted amount could ha\.''e bash paid to him and allow

an interest of '\2% from this date to 25-1-1 994, uhen

the amount was finally paid. The intersst uould bt?

calculated on the final amount namely R&o 19,81 Oy'~

only. At this stags, the learned counsel for the

respondents menticned that the amount of fe»19,81D/-

includes certain amount of interest. If this b'Q so,

the applicant should bs paid the balance due as per

above orderso In any cassj ths applicant shcuid also

be aduissd separately of the details with regard to

the payment to be made in pursuance to{t''h§se ordsrs,

,Act ion-with regard to the abbue should be taken within

thras months- of the receipt .of ths order by the

respondsntSo Uith ths abovs directicns, ths 0,A.

is disposed ofo No costsc

(P.T.THIBUyENGHDA!^:}
Member (A)^
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